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Reduction in rate 0/  interest to be M tf 
to depositors of Foreign Banks

+
*889. SHRI SHIV SAMPATI RAM:

SHRI KACHRULAL HEMRAJ 
JAIN:

Will the Minister of FINANCE AND 
REVENUE AND BANKING be pieasert 
to state whether the foreign h ^ y . 
have announced a reduction in the rate 
of interest to be paid to their depo®. 
tors?

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI H. 
M. PATEL): The changes effected by 
the branches of foreign banks ooerat- 
ing in India in the rates of interest 
paid on deposits are in accordance 
with the directive of the Reserve Bank 
of India to the scheduled commercial 
banks on this subject which is also 
applicable to the branches of tbe 
foreign banks operating in India.
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SHRI H. M. PATEL; Sir, there is M 
question about the foreign bank* poi 
carrying out the directives of the 
Reserve Bank in this 'They
are fully carrying them out.
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SHRI H. M. PATEL: Sir. all the 
banks—even the non-scheduled banks— 
are required to carry out the direc­
tives of the Reserve Bank of India.
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SHRI H. M. PATfiL: These questions 
do not relate to the question that has 
been actually put here which re­
lates to the foreign banks. But I will 
answer his question. The Reserve 
Bank's directives do apply even to the 
non-scheduled banks because the Re­
serve Bank under the Bank Regula­
tions Act has authority over all banks 
in this country.
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SHRI H. M. PATEL: It does nut 
arise out of this.

DR. VASANT KUMAR PANDIT: 
Will the hon. Finance Minister kindly 
tell us whether the reduction of inter­
est rate on deposits in foreign Banks 
is clue to less profits shown by th*- 
foreign banks because of effect in si ille­
gally transfers of large amounts oui. 
of the country by showing them as 
expenses on technical knowhow, head 
office expenses, etc.? If so, what rc- 
tion is proposed to be taken by the 
Government in this regard?

SHRI H. M. PATEL: So far as the 
question of remittances of profits etc.. 
is concerned, these are being looked 
into and are governed by the regula­
tions already issued b.v the Govern­
ment and care is taken to see that no 
remittance is made which is not ir. 
accordance with these direcfives. If 
there is any attempt to send out larger 
sums on account of head office ex­
penses. etc. these are being scrutinised 
by the Income-tax Department at that 
time.

SHRI D- N. TIWARY: May I know 
the extent of reduction in the interest 
and whether there is a similar reduc­
tion in lending rales also, and *f so, 
by how much?

SHRI H. M. PATEL: Yes, there is in 
fact an attempt at reducing the Jend- 
ing rates. That was one of the reasons 
why this new interest policy has been 
announced.
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SHKl D. N. TIWARY: What is the 
extent at reduction?

SHRI H. M. PATEL: On certain 
medium-term loans, from 15 per cent 
it has come down to 12} per cent.
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SHRI H. M. PATEL: I thins it d o e s  
not really arise out of this

SHRI BASH® AHMAD: Will the 
Minister of state whether this reduc­
tion of interest of foreign banks will 
have an impact consequently on the 
interests of deposits in Indian banks?

SHRI H. M. PATEL: There has bepn 
no noticeable effect, taut It is tad 80<m 
to say what the effect will b«t

Application for Financial Assistance by 
Jute Mill Owner to I.F.C.L

*690. SHRI CHITTA BASU: Will the 
Minister of COMMERCE AND CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether any application ha* 
been made by any jute mill owner to 
Industrial Finance Corporation of 
India for financial assistance to 
modernise the mills; and

( b )  if so, the details of the appli­
cant mills and the action taken there­
on?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND COOPE­
RATION (SHRI MOHAN DHARIA):
(a) and (b). A statement is laid on the 
Table of the House.

Statement
Tiie Industrial Finance Corporation of India have so far rccsivcd application- from 22 

Jute Mill Companies for financial asistance for moderanisaticn and renovation. Thedetai. o 
these applications are given below

S. No. Date of 
receipt of 
complete 

application

Name of Mill Co. A m ou n t 
o f  loan 
applied  

for  
(R s.,’lakhs)

A ctio n  taken by irCl

I. 31-7-77 . The Nuddea Mills Co. Ltd.

a. 7-2-77 The Gourepore Co. Ltd. . •

3- 22-3-77 Jug îlal Kam'apat Jute Mills Ltd.

4. 6-4-77 National Co. Ltd.

?• 9̂-3-77 Agarpara Co, Ltd.

235 00 Sanc ioned.

300 00 f Sanctioned.

2 1 0 -00  C onsidered  b y  A dvisory  
C om m ittee (Jute) of 
IFCI. Y et to  be pted  
b efore Board fo r  sanc­
t io n  oflo& n.

470 -00 D o .

647-00 Application vmdetlf^o- 
ce^‘ Site m pcctiofc 
carried out. Likely W 
be cort'idered 
visory Commit tee (Jute) 
shortly*




